M) Matters Under Rule 377
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(viii) Problems being faced by Indians,
particularly Malayalees' working
in Gulf Countries

" ##SHRI V.S. VIJAYARAGHAVAN
(Paighat) : The problems of non-resident
Indians in general have come up for dis-
cussion in the House a number of times,
But, the problems of Indians working in Gulf
countries have not been given adequate
atiention. The fact that a sizeable share of
the remittances from abroad is from the Culf
countrics underscroes the need for addressing
ourselves to some of their pressing problems,
with a sense of urgency. The following are
some of their problems which reguire imme-
diate attention of the Government of India.

(1) In most of the Gulf countries
majority of Indians are Malyalees whos
are engaged in skilled and unskilled work.
Since they do not know any other language
except Malayalam they encounter many
problems with regard to their service, official
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communications etc. Therafore, it is necessary
to appoint consul who knows Malayalam in
each of the consulates in these countries.

(2) Another demand of the Indians in
the Gulf countries is that the duty free
allowance should be raised to at least Rs,
five thousand.

(3) Similarly, when they return to
India and want to sct up some industry in
this country, they should be given financial
assistance at cheaper rates of interest,

(4) Relaxation in age should be granted
to those who lose job in Guif countries and
want to join Government service in this
country.

(5) Anp immediate stop should be put
to the m:edlfu harassmer.t of innocent Gulf
passengers by customms officials at Bombay
and Trivandrum airports.

1 would request the Goveroment of
India to take immediate steps in this regard.

12.38 hrs,

DISCUSSION RE : WHITE PAPER
ON PUNJAB AGITATION

THE MINISTER OF HOME AFFAIRS
(SHR1 P. V. NARASIMHA RAQ): I beg
to move :

*That this House takes note of the
White Paper on the Punjab Agitation
laid on the Table of the House on 23rd
July, 1984."

MR, SPEAKER : Molion moved :

“That this House takes note of the
White Paper on the Punjab Agitation

The original speech was delived in
Malayalam.



